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Victimisation of Em, ces who Parti-
cipated in September, 1968 strike

5704. SHRI S. M, BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that even
after the announcement on the 2nd
March, 1970 regarding condonation of
break in service of those Central Gov-
ernment employees who participated in
19th September, 1968 strike, some junior
employees were promoted in preference
to senior employees who participated in
the strike; and

(b) if so, the steps taken to undo this
injustice?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING AND IN
THE DEPARTMENT OF COMMUNI-
CATIONS (SHRI SHER SINGH): (a)
and (b) Yes Sir. some employees who
were approved for promotion prior to
3-3-70 in preference to senior officials
who participated in the strike, have bcen
promoted, The officials, who had partici-
pated in the strike, will be considered
for selection in the future by the D:-
partmental Promotion Committee.

T. V. For Ahmedabad

5705. SHRI S. M. SOLANKI: Wiil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state:
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(a) whether it is a fact that Govern-
ment have decided to set up television
Stations in all the State Capitals;

(b) whether Government are aware
of the facts that in the Fourth Five
Year Plan a television station will be
given to Ahmedabad prior to Hyderabad
and Bangalore vide his Ministry’s letter
dated the 10th July, 1969; and

(c) if so, the time it will take tp im-
Flc;ncm it and the reasons for the de-
ay?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN
THE DEPARTMENT OF COMMUNI-
gATéQNS (SHRI 1. K, GUJRAL): (a)

o, Sir.

(b) A television station at Ahmeda-
bad is not included in the Fourth Plan
schemes of Ministry of Information and
Broadcasting.

(c) Does not arise,

Alleged Issue of Illegal Retrenchment
Notices in Palana Colliery

5706. SHRI P. L. BARUPAL: Will
the Minister of LABOUR AND REHA-
BILITATION be pelased to state:

(a) whether it is a fact that with a
view to conceal the illegal aspect of the
retrenchment notices served on the wor-
kers of the Palana Colliery, a corrigen-
dum was pasted on the office Notice
Board on the 24th December, 1969 and
its copies were not circulated among the
affected workers;

(b) whether it is a fact that even
after the retrenchment of workers from
the Palana Colliery, they were shown on
the rolls on the 24th November, 1969;

(c) whether it is also a fact that the
above corrigendum was not duly signed
by a competent authority and this caused
def!p disappointment among the workers;
an

(d) in view of the widespread famine
and consequent unemployvment in this
region of the State how Government
reconciles with the policy of retrench-
ment being pursued by the Palana
Colliery management?

THE MINISTER OF LAROUR
AND REHABILITATION (SHRI D.
SANIIVAYYA): (a) A corrigendum
was put up on the Office Notice Board





